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ARCHANA WADHWA 

 The appellant has made a request to decide the 

matter on merits inasmuch as the issue stands decided in 

the same assessee’s case by earlier order of the Tribunal. 

Accordingly, we have heard learned AR, Shri Pawan Kumar 

Singh appearing on behalf of the Revenue and have gone 

through the impugned orders. 
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2. The issue relates to the appellant’s liability to pay 

service tax on reverse charge basis in respect of ‘Foreign 

Bank Charges’, remitted to the appellant by their foreign 

buyers through the State Bank of India. Tribunal in the 

appellant’s own case reported as M/s Super Tannery Ltd. 

(Unit-III) V/s Commissioner of GST, Customs & Central 

Excise, Lucknow vide Final Order No.70494/2019. By 

following the earlier order of the Tribunal in the case of 

Greenply Industries Ltd. V/s Commissioner of Central 

Excise, Jaipur-I reported at 2015 (38) STR 605 (Tri.-Del.) 

has held that the said foreign bank charges would not be 

taxable. 

 By following the said decision, we set aside the 

impugned order and allow the appeal with consequential 

relief to the appellant. 

(Dictated and Pronounced in open Court) 

 

 Sd/- 

        (Archana Wadhwa) 
 Member (Judicial) 

  
 

 

 Sd/- 
              (Anil G. Shakkarwar) 

                                                              Member (Technical) 
nihal 


